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O R D E R 
 

26.08.2019  Learned Counsel for the Appellant submits that the ‘Corporate 

Debtor’ is ‘Micro, Small and Medium Enterprise’ (MSME) and intends to settle 

the claim but because of the pendency of the appeal, the Respondents may not 

agree to settlement.  

 Heard on merit. Judgment reserved.  

 In the meantime, it will be open to the parties to settle the matter in 

accordance with law and the guidelines of the Reserve Bank of India. Parties may 

also file their short Written Submission, not more than three pages, by 

28.08.2019. 
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